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Rules for Transfer of Judges

2026. SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether there are any rules
framed by Government determining
the circumstances in which a High
Court Judge can be transferred, when
he can be transferred, where he can be
transferred and whether he would be
entitled to any allowance on transfer;
and

(b) if not, how these matters are be-
ing regulated by Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b).
Transfers of Judges from one High
Court to another are governed by
Article 222 of the Constitution, This
Article does not prescribe when or
where a Judge of the High Court can
be transferred or the circumstances
in which he can be transferred. Now
does it envisage the framing of rules
in this behalf. The Government has,
therefore, not framed any rules on
these aspects. Clause (1) of this Ar-
ticles, however, provides that the
President may transfer a Judge from
one High Court to any other High
Court after consultation with the Chief
Justice of India. Transfers of High
Court Judges are made after comply-
ing with the provisions of Article
222(1).

Clause (2) of Article 222 provides for
compensatory  allowance to a Judge
transferred from one High Court to an-
other. Under this provision, compen-
satory allowance of 10 per cent of the
salary hag been allowed to transferred
Judges.
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Companijes of Dalmia Group

2929. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

SWAM] INDERVESH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what are the names of the com~
panies under the direct/indirect con-
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trol/owernership of the Dalmia Group
Members;

(b) type of business carried on by

each concern; and

{c) the assets of each of these com-
panies at the time of their beginning
and at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢), No
company admitting itself to be con-
trolled by Dalmia Group Memberg is
registereq under Section 26 of the
MRTP Act, 1669. It is, therefore, not
possible to identify the companies,
give details of the type of business
carried on by them and indicate the
valug of their assets.

It may, however, be stated that the
Company Law Board, by its order
dated 8th February, 1880 held that the
23 undertakings were under the control
of group of persons who are members
of the family of sShri Jai Dayal Dalmia.
This order has been appealed against
and the matter is now pending before
the Supreme Court and the Delhj High
Court.

After the order of the Company Law
Board two of the 23 companies, namely
Orissa Cement Ltd,, and Konark Min-
erals Litd. registered themselves under
Section 26 of the MRTP Act but with-
out admitting interconnection with
other Dalmia Group companies. In
their case the details of the assets and
the type of business are as follows:—-

Nam= Type of business

Assets as on 1979

Orissa Ceme.t Lid.

Koark Mincrals Lid.

C=ment, Refractories, Cement products
(as per Balance sheet as on 31.12.1970)

Mining of Fireclay and Chromits, (as
per Balance sheet as on on 30.6.1979)

Rs. 31.21 crores

Rs. 6,000].

Cost of production of Coal per Tonne
during 1980-81.

2930. SHRI HARINATH MISRA:
Will the Minister of ENERGY be
pleased to state:

(a) what was the cost of production
of coal per tonne during 1980-81;

(b) whether it is a fact that the pros-
qects of sharp increase in coal produc-
tion are none too bright; and

(c) the break-up of the target for
1981 to 1985 and the measures taken
to meet the growing demand of vital
users of coal like power and steel in-
dustries?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) The provisional aver-
age cost of production of coal pro-
duced by Coal India Ltd., is about
Rs. 123.83 per tonne for the period
April, 1980 to January. 1981,

(b) No, 8Sir. There is already a
growth of 8.7 per cent in the coal pro-
duction from April, 1980 to February,
1981 as compared with the correspond-
ing period last year.

{(¢) The target of coal production
has been fixeg at 121 million tonnes
for 1981-82 and 165 million tonnes for
1984-85. The following measures





